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#<9 / ORDER

This appeal by the assessee arises out of the revision order

dated 21-03-2017 passed by the Pr. CIT, Panaji-Goa u/s 263 of the

Income-tax Act, 1961 in relation to the assessment year 2012-13.

2. Before us, the assessee has filed a letter dated 13-07-2020,

seeking withdrawal of the appeal. The relevant contents of such

withdrawal letter reads as under :

“We have opted for the Direct Tax Vivad se Vishwas Scheme, 2020

and our application has been duly accepted by the department.
enclose the copy of the Form-3 received by us.
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We had filed the above appeal against the Pr. Commissioner of
Income Tax, order u/s.263 of the Income Tax Act, 1961 and
subsequently the AO has passed the order u/s.144 r.w.s.263 of the
Income Tax Act, which was appealed by us and have now been
applied for the VSVS scheme. We enclose the copy of the AO order
and the CIT appeal file memo.

Considering the above, we would like to withdraw the appeal filed by
us before the Tribunal. The copy of the appeal filed memo is
enclosed.”

3. On perusal of the above letter and having no objection from
the side of 1d. DR, we allow the request of the assessee to

withdraw the appeal.
4.  In the result, the appeal is dismissed as ‘withdrawn’.

Order pronounced in the open Court on 21*  August, 2020.

Sd/- Sd/-
(S.S. VISWANETHRA RAVT) (R.S.SYAL)
JUDICIAL MEMBER VICE PRESIDENT

T Pune; faAi® Dated : 21% August, 2020
Satish



ITA Nol33/PAN/2017
M/s. Kundil Sponge Iron Ltd.,

areer Ff gt s@fa/Copy of the Order is forwarded to:

1. srdterefT / The Appellant;
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3. The Pr.CIT, Panaji
4. The JCIT, Range-1, Panaji
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